ACT No. V or 1868.

PASSED BY THE GOVERNOR GENERAL OF INDIA IN COUNCIL.

( Received the assent of the Governor General on the 13th March 1868 ).

An Adct to enable the Governor of Bombay in Council to delegate to the Com.-
. missioner in Sind certain of the powers of a Local Government.

1. It shall be lawful for the Governor of Bombay in Council, by a
- notification published in the Bombay Government Gazette,
Governor of Bom- ; . . . .

bay in Council may , t0 delegate to the Commissioner in Sind all or any of the

delegato fo Commis-  yowers conferred on the said Governor in Council, as the

powers of Local Gov-  Tiocal Government of the Province of Sind, by any of the

Bombay Regulations, or by any Act of the Governor General

of Tndia in Council solely applicable to the Presidency of Bombay, or by any

Act passed heretofore or hereafter by the Governor of Bombay in Council, or

by any of the Acts of the Governor General of India in Councﬂ mentioned in
the schedule to this Act.

2. It shall be lawful for the Governor of Bombay in Council, with the
consent of the Governor General of India in Council, to
Governor of Bomba
in Council may, with delegate to the Commissioner in Sind all or any of the
t . .
consent of Ogvernor  powers heretofore or hereafter conferred by any Act of the
delegate to Commis-  (Goyernor General of India in Council on the Governor
sioner of Sind certain R . - )
powers of Local Gov- of Bombay in Council as the Local Government of the

ernment, R .
Province of Sind.

3. Al acts done by the Commissioner in Sind under the authority of any

Validation of acts PoOwer so delegated, shall be as valid asif they had beex
of Commissioner. done by the Governor of Bombay in Couneil.
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ACT No. V orF 1868.
SCHEDULE,

Act XXVI of 18560 (to enable improvements to be made in Towns).

Act  VII of 1854 (for the apprehension within the territories under the Government of the East India Com-
pany, of persons charged with the commission of heinous offences beyond the limits
of the said territories, and for delivering them up to justice, and to provide for the
_execution of warrants in places out of the jurisdiction of the authorities issning them).

Aot XXV of 1861 (for simplifying the Procedure of the Courts of Criminal Judicature not established by
Royal Charter). . .

Act VI of 1863 (f,o consolidate and amend the laws relating to the administration of the Department of
Sea Customs in India). )

Act  VII of 1865 (to give effect to Rules for the management and preservation of Government Forests).
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